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HON BLE MR, JUSTI CE RANJAN GOGO
HON BLE MR, JUSTI CE PRAFULLA C. PANT

V. Shekhar, Sr. Adv.
V.J. Francis, Adv.
Anupam M shr a, Adv.
Anant Gautam Adv.
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UPON hearing the counsel the Court made the follow ng
ORDER

Application for exenption from filing
official translation is allowed.
Heard | earned counsel for the appellant and
perused the relevant material .
The appeal is admtted.
Until further orders, there shall be stay of
t he i npugned judgnment and order dated 12.01.2016
passed by the Hi gh Court of Judicature at All ahabad
in Contenpt Application (Crinminal) No.3 of 2015.

(Neetu Khaj uri a) (Asha Soni)
Sr.P. A Court Master



